
HIGH COURT FOR THE STAT.E.OF TELANGANA AT HYDERABAD(Special Original .turisaiction)' 
' "

TUESDAY, THE SIXTEENTH DAY OF JULY
TWO THOUSAND AND TWENTY FOU{

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

THE HoNoURABLE SHRI ,t!?.". ANIL KUMAR JUKANTI

[ 33e3 ]

...PETITIONERS

:
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I
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WRIT PETITION NO : 19238 OF 2024

Between:

1

fli{F.gff "?8UH::'B^ff 
t;,y^i':"::::,il13:-"8?.1fi 

"tT:.,},#*"S,]11
Gande Suresh. S/o. G. Anjaiah, Aged about 48 years, Occ. Business. R/o
i"[?3;l,l's,if -"u o!%11' 

c n eir u nii,- &Ai, ;i,' [a1" ;a u r, 
"r',r#;ii' "ilidi:i

Jhodupunoori gytgrf,, S/o T. Narsimhulu, Aoeduusrness, R/o H.No.8_16/1 , CheguntJ, C#g;;"#
I elangana State - 502 255

t
a

about 48 years. Occ.
Mandal, Medak District,

2

3

I
I

ANO

1.

2.

Union of lndia, represented by its Secretary, Finance Department, New Delhi.
Union Bank of lndia. ARB Branch, Hyderabad rep. by its Authorized Officer.24el3Rr, 1st Ftoor, rrzrain noio, 5.R. ri;;;;, fi#I;ulro _ soo oa.
Branch Manager, Union Bank of rndia, chegunta Branch, Medak District

3

...RESPONDENTS

Petition under Articre 226 0f rhe constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ, order or Direction more particurarry one in the nature of
writ of Mandamus' decraring the action of respondents in firing crr.M.p .14t2024
before the chief Judiciar Magistrate cum principar.,District and sessions Judge,
at Medak appointing Advocate commissioner for the purpose of Vacating the
Petitioner No.2 from the property bearing H.No.9-1 17, Ground and First Froor,
ward No'9, Admeasuring 104 Sq.yds situated at chegunta Virage and Mandar,
Medak District, Telangana and bounded by East. National High Way No.7, West.

i



Varasamdi, North. Ht

and ShoP of Shambt

residence therebY is:

the Premises within

against which S.A. tr o

Hyderabad, is Perrd

*t.'tU,'tt,6667- 2nd r;tr

and unlawful.

)use and Shop of Dhontireddy Ram leddy' South House

ni Satyam, which is a common placc lor his business and

ued notice on 01tO7 t2O24 to the Petltitln ;r l lo 2 to Vacate

1 5 days (i.e., by 15t0712024) after ist uin'; Sale Notice

. 12712024 filed by the Petitioner l''io 2 be{ rre the DRT-I'

ing, and when Petitioner No':' arreurdy deposited

bmitted OTS Proposal for settlemr:nt t s ilegal' arbitrary

lA NO: 1 oF 2024

Petition under Section 151 CPC praying that in thl :ir ;un rstances stated

in the affidavit filed n support of the petition' the High C:rurt na 'r be pleased to

stay of all further pr('ceedings in respect of property bearirrg F No 9-'1 17' Ground

andFirstFloor,WlrdNo.g'Admeasuringl04Sq.YdssittratedatChegunta
Village and Mandal Medak District, Telangana and bourrcte(i b'' East National

High Way No.7. West. Varasamdi' North House and Shop c I Dhontireddy Ram

Reddy. South. House and Shop of Shambuni Satyam incl rdirg execution of

VacateNoticedafedolloT12024issuedjnconnectiorlw|hCommissioner's
WarrantinCrl.tr/.PNo.l4t2O24onthefileioftheChiefJudi;ialMagistratecum
PrincipalDistrictandSessionsJudge,atMedakperldinlcisposalofWrit
Petition.

Counsel for the Pe:itioner: SRI Dr' C'S'CHAKRAVARTH\/

Counsel for the Respondent No'1: SRI GADI PRAVEEN l(Uf!lAF '
DY. SOLICITOR GEN OF INDIA

Counsel for the Respondent No.2 & 3: SRI V'MURALI M'\NC'HA R' REP' FOR

M/s. V.DYUMANI

The Court made the following: ORDER
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THE HONOURABLE SRI JUSTICE K.LAKSHMAN
l
tl

ORDER: I

;,*.J
ura Srl Sorrl

WRJT PET ITION No.l93 28oF 2024

i

I

Akkam Eshwar, lear.necl counsel fbr the petitioner

Srinivasa Reddy, lcarnetl Asst.Govt.pleader fbr

Revenue.

2. Acc to the petitioner-, it is the absolute owner of the

land admeas Ac.1.29.75 guntas in Sy.No.3g2l2 situated at

Nizampet Bachupally Manclal, Medchal-Malkajgiri

District. In of the same it has I'iled a copy of the latest

passbook and title deed. Ir hasr liletl F-line application ID

No.TTDER02 1013982, dared 05.02.2024 with a r.equesr ro

conduct surve The respondents 5 ancl 6 have conducted survey.

vide F.No.l85 f 2024, datetl 26.01.2024. Feeling agglieved by rhe

I(t

I
ll

urlng

1

I

I

as per Circul Rc.No.Nl/6543/1999 dated 25.07.2021 wirh a

said sur-vey, rh pe tioner filed an appeal before the 3,d respondent

Iat

requesl to con survey aliesh. 3'd respondent in turn requested

I

tl

t

4fi responden o conducl survey al)'csh. Therelore, 4'h respondent

I

trcehas issued no ln F.No.Fi820l2024 in the rnonth of June 2024

proposlng to nduct survey on 29.06.2024. 1'he survey was not
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corductc(I. 
-l'h:r.efbre. lhe pctitiorlel' has 1s

represcntation c'ated 04 07'2024 to corrduct su ey,

did not cor-rduct s Llrvev'

3. With rcgard to demarcatiotl of land

vide Circuiar Nc N l/6543/99, dated 25 07 '20

r. Th : cle.marcatioll of land being the primary ant

the Mandal Sttrveyors. petitions for clemarca

'1
a

I

s;ul'rtri ted a

vis roni I Ollicer

I
ttcsl . 13-rt theY

Ldel ner issued

.s fc .1or 
"s:-

I the onl ,' dutY of

ontflrruuclaries

by tl'e c rncerned

2

\
llcnr tlle private parties shall be enter:tained I

II

M utdal Revetrtte Officers only irnd Minda Su ve\:rrs slrall

co rcluct demarcation alter written approYtrl ol th'r I\4ROS

co rcerned as per BSO and Mandal Pattem o[ lldlnirlist ation'

A:.:r'ieved by lhc plo.eedings of the Mandal Srrrr '\rr \' lnrties

nr rv file first apPeal i[ so desired befole 
$e 

Rir er 'tc l)ir tstonal

O-licer for the demarcation bI rhe DePutI Ittrpecr rr t i Sttrveys

ol L:oncetned Reventre Divisiirn Thus' the Rit er''re l)ivisional

Olllcer shatl entertaitr the first eppeal '-rnly xr) I DePuty

ll spectol of Sutveyors shall conduct 'the demrrrci liou after

approvaI in

c rrccLned.

uritinp hY thc Revenue I)

4. Lealttcd Asst.Govt.Pleader for Reventtt:
I

hls )roduced

hc rein it is

ct, nducting

written itrstrtr:Lious of Tahsildar' Bachupally Manl1l v

stated that tht Mandal Surveyor has issued a notic3lfo
I

survey in reslect of thc land in Sy'No'382/2 lsir gatr d rlizarnpet

"i I

Village and l{andal and survey was also conduct!'dlar d r':port was

submitted to he petitioners along with F'No E/l851?0t 4'
., i



-5. 
'fhus

survcy report

placed on reco

I
l-1

I
, it is relcvant to uote fhar titc pctitioDer has submitted

I
-L .rl

i, 
respondcut. ,lhL. slitl u,ritten irlstrLlctions ar.ct,

rd.

6. In of the afbresaid disctrssiorr this wril. petition is
disposed of g the 3"r l-esponclent to consider the Appeal
filed by rhe petitioner as pel Cilculal Itc.No.N l/6543/1999, datect
25.07.2021 ,l online payment r.eceipt ID.No. TTAOD
022400061827 dated 27.04.2024 str.ictly in accordance with law.
The 4'r' respondentishall conrl

No.82O/2024 iira b,r,-rt

ucf survey pursuant to notice in File

l;
the lishr

l"rolfectm

e

{
1

repoft to tlre 3'd responclent. The 3.d

respondent sh ass a reasoned or.cler. and r.l ,ommunicate a copy of
the said order thb petitioner. He shall cornplete the said exercise

1

all

I
rb

p

within a perio of slx (6) weeks lionrithe date of receipt of a copy
of this order.

J,

i

eqdel thereto, miscel
I

so Stand e losctl. .fher.r-,

t

Asa
pending, shall

Ianeous petitions, if any,

is no order as to costs.

ASSI T
SD/.K.AMMAJI

NT REGISTRAR
//TRUE COPY//
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To,

I
Us N OFFICER

3

The Secretary, Finance Department, New Delhi, Union of lndia.
The Auhorized Officer, Union^B3n[ of tndia, ARB Branch, Hyderabad,249l3RT, 1st Ftoor, tMain Road, SH. Nagar,'iij,E;r;;;; _ 500 038
The Branch Manager, Union Bank of lndia, Chegunta Branch, tMedak District

4. One CC to SRt Dr. C.S.CHAKRAVARTHY, Advocate tOpUCI
5. One CC to M/s. V.DYUMANI, Advocate tOpUCI
6. One CC to SRt GAD| pRAVEEN KUI\/AR, Dy. SOLICITOR GEN OF INDIA,High Court for the State o elangana at Hyderabad [OPUC]
7 . fwo CD Copies
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HIGH COURT

DATED: 16107t2024

ORDER

WP.No.19236r of 2024

DISPOSING OF THE WRIT PETITION,

WITHOUT CISSTS
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